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OPEN CClJRT 
• 

Allah 
Central Administratj.ve Tribunal 

ALLAHABAD BENQi. ALLAH.4BAD. 

Allahabad, this the 29th day of January 2a>2 • 

QJORUM : HOO. MR. s. DA'l.AL, A.M. 

HON. MR. BAFIQJIDIN, J.M • 
• 

· o. A. No. 339 of .1999. 

Jitendra Kunar Singh a/a 2B years s/o Sri Binda Prasad 

Singh r/o 125/66E, Ran Nagar, Naini, Allahabad. 

• • • • • • • • • • Applicant • 

Counsel for applicant : Sri Rakesh Vezrna. 

Versus \ 

l. Union of India through the Secretary, Ministry of 

Canmunication, New Delhi. 

2. The Post Master General, Bareilly Region, Barellly. 

3. The Superintendent of Post Offices, Khiri Division, 

Kbiri..... • •••• Respondents. 

Counsel for respondents : Sri M.K. Upadhyay, B.H. of Sri 
s. c. Tripatbi. 

0 R D E R (ORAL) 

BY HON. MR. S. DAYAL, A.M. 

, 

' This application· has b~en filed for issuance of 

Direction to the respondents to appoint the appli~ant on 

the post of Postal Assistant in pursuance of the merit/ 
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select list as shown in letter dated 21.12.1994. A · 1 

direction has also been sought to retum the applicant 

all his original certificates under receipt to the. Respdt. 
• 

No.3 on 11.1.95 within t:ime bound manner. 

. The case of the applicant is that he appeared 

for selection of postal assistant against seven vacancies ~ 
. 

of postal assistant notified for general information in 
• 

the year 1994. Out of the aforesaid seven vacancies, 

four were meant for general candidates and one was reserve 
• 

for Scheduled caste candidates and two were reserved for 
• 

OBC candidates. The petitioner beloDJ s to general cat ego I • 
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He applied and was sel,e cted and his nane was in cl ud ~d in 

letter dated 21.12.94. lbe applicant appeared before the 

respondents on their direction and sti>mitted his certificates. 

lbe n~e of the applicant iS registered with the emploJIDent 

exchange, Allahabad with Registration No.C/17246/94 dated 

5 .10.94. The applicant is s:Sc. Honrs. fran Magadh University 
I 

Gaya, Bibar. The applicant waited for his appointment letter 

and on not getting appointment letter, he made a representa­

tion on 7.8.98 to Respondent No.2, which is not replied to. 

He claims that he bas come to know that his employment card 

has not been found to be genuine. The applicant also clajms 

that he would prove that his employment card is genuine, if 

given opportunity. 

3. We have heard Sri R. Vanna for applicant and Sri 

s.c. Tripathi for the respondents. 

4 • Counsel for respondents bas invited attention to 
. 

Annexure ~I in Which a photo copy of employment registra-

tion card has been submitted by the applicant in category 

x-120. They have also stated that against the said number, 

one Sri B.L. Shama is registered with the employment exchang~ 
. 

and since the employment card of the applicant was found fake,1 

he was not issued the letter of appointment. Counsel for 

respondents has mentioned that the only requirenent was that 
. . 

candidate should be reg iS te.red with the employment excharY:J e • 
• 

He states that the applicant was registered with the employ-

ment exchange against registration No.)G-140 c/17246/94. The 

applicant clajms that if he has been given opportunity to 
, 

prove, be would prove that he was genuinely registered. 

5. It would be reasonable for the respondents to grant 

an opportunity to tae applicant ~o show that he was registere 

as per the document submitted by him at the time his candido­

ture for the post was initially considered. The applicant 

. had been duly selected and his nane had been included 

in the letter and 
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expectation of being appointed. The respondents can deny 

· this expectation by grant of opportunity to the . applicant 
• 

to state his case by giviqi him a show cause notice. 

6. · We, therefore, direct the respondents to give an . 
c~~~~~\:1 \-o ~ 

Ashow cause ~ to the applicant and within one mo~tb > 
. 

decide his cas• on the basis of reply received within a 

period of ~o months frcm the date of receipt of the reply 

and infom the applicant of the outcaae. The o.A. is 
• 

disposed of accordiqily; 

There shall be no order as to costs. 
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